
Short title. 
and com- 
mencement. 

F)oP  
d m e c  

of section 27. 

cerned.". / 
Amendment 3. In section 27A of the Act, for sub-section ( I ) ,  tl.n 
Of following sub-section shall namely:- 27A. 

" (1) The Central may, if in its opinion i 
necessary in the to do, by general or sp 
order, direct any 

ial facilities for, or preferp' 
goods or class of good? 

nt  or to the Governrrr 
goods or class of go. - 

any goods r 

order.". 



Indian Railways (Amendment) 

4, In section 29 of th principal Act,-- 

%. 
Amendment 
of ecction 29. 

(a) in sub-secti (I),  the words "other than a minor rail- 
way" shall be omitt d; 

(b) for (2), the following sub-sections shall be 
svbiytituted, namely: 

may, by a like order, fix 
the rates of any charges for the whole or any part of 
a railway and the conditions in which such rates 
of charges 

.b . that a railway administration is 
issued by the Central Government 

, be determined by the Central 
- 
G Government.". 

5. Section 32 and section principal Act shall be omitted. ~ ~ i ~ ~ i ~ ~  of 
sections '32 
and 33. 

6. In section 34 of the prin Act, for sub-section (2) and sub- ~ ~ ~ ~ d ~ k ~ t  

section (3), the following shall be substituted, namely: - Of section 34. 

" (2) The Tribunal of a Chairman and two other 
members to be Central Government. 

for appointment as the 
or has been, a Judge of 

the other two mem- 
among persons who, 
have special know- 

conditions of the 

\ (4) The Chairman and the ther members of the Tribunal 
shall hold office for such period not exceeding five years, as 
may be specified in the order of their appointment; and if the 
Chairman or any other member s by infirmity or otherwise \ 
rEndered incapable of carrying ou his duties or is absent on 
leave or otherwise in circumstanc not involving the vacation 
of his appointment, the Central Government may appoint 
another person to act in his place d ring his absence. n 

(5) A person who holds office the Chairman or other 
member of the Tribunal'shall, on of the term of 
his office (not being an office to be ineli- 
gible for re-appointment to that 

'c -- U 
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( 6 )  Subject to provisions of sub-section (4) and sub- 
section (5), the and other members of the Tribunal 

arid conditions as the Centml 
Government or special order, prescribe. 

(7) No act or of the Tribunal shall be deemed 
to be invalid by of any vacancy in, or any defect 
in the 

F Omission 7. Section 35 of the prin 'pal Act shall be omitted. 
of seotion 35. \ 
Amendment 8. In section 39 of the pri cipal Act, the words and brackets "the 

j.. 
of section 
39. State Government (as the cas may be)" shall be omitted. 

Amendment 9. In section 41 of the prin 'pal Act,- 
of section 41. 

(i) in sub-section (I), or clauses (b) to (e) ,  the follow- 
ing clauses shall be substit ted, namely:- 

"(b) is charging fm carriage of any commodity 
between two stations a which is unreasonable, or 

(c) is levying any 0th r charge which is unreasonable,"; 'e 
(ii) for sub-section (3), t e following sub-section shall be 

substituted, namely: - t 
"(3) In the case of a under clause (b) or 

clause (c) of sub-section may fix such rate 
or charge as it considers 

I 
Provided that the ,clause (b) of I 

sub-section (1) shall the maximum i 

and minimum rates under 
sub-section (I) of 

Insertionof 10. After section 41 of the the following section 
new section 
4rA. shall be inserted, namely: - 

Revision of 
orders by 

: . Tribunal. 
"41A Where a railway bound by an order 

of the Tribunal, considers was made there 
has been a material on which it 
was based, the 
one year from 
Tribunal for 
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11. For section 42 of the section shall Substitution 
be substituted, namely: - of new sec- 

tion for sec- 
tion 42. 

"42. The Central Power to classify or rs- 
classify com- 
modities or 
to alter rates. 

12. Section 43 of the Act shall be omitted. Omission of 
section 43. 

13. In section 44 of Act, in sub-section (2),- Amendment 
of section 44. 

be omitted; 
r. - 

(ii) in clause (f ) ,  the "or as assessors" shdl be 
omitted. 

14. For section 45 of the prin 'pal Act, the following section shall z;:~:;;? 
be substituted, namely: - t tion for 

section 45. 
"45. ( 1 )  Nothing in this shall confer jurisdiction on Bar of juris- 

the Tribunal in respect of- diction of 
the 

(a) classification or of any commodity; Tribunal. 
, . 

( b )  fixation of wharfeg demurrage charges (includ- 
ing conditions attached to 

I (c) scales of charges lev ed by a railway administration 
for the carriage of passenge s and their luggage, parcels, 

I military traffic and traffic in ailway materials and stores. i 
(2) Notwithstanding anything in sub-section (I), 

the Central Government may to the Tribunal 
in respect of any of the sub-section and 
where any such any matter, the 
Tribunal shall and submit its 
report thereon 

(3) On receipt of EI report under s b-section (2)) the Central 
Government may take such action a i t  considers suitable in 
respect of the matters dealt with in the a eport.". 
E. In section 46 of the principal Act,- Amendment 

of section 46. 
(a) in clause (ii), after the words reduce", the words 

"or cancel after due notice in the prescribed by the 
Central Government" shall be inserted; , 

(b) clause (iii) shall be omitted. \ 
16. In section 46A of the principal Act, t)\e proviso shall be Amcndmcnt 

omitted. i 
of section 

I . . 46A. 
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Amendment 17. In sectio of section 
46C. 

Disposal of 18. If, immediately before the commencement of this Act, there is 

pending c eedings. pending any* proceeding before the Railway Rates Tribunal con- 
stituted under the Indian Railways Act, 1890, as in force before such Q of 189c 
commencement, the proceeding shall stand transferred to the Railway 
Rates Tribunal constituted after such commencement (hereinafter 
referred to as the new Tribunal) and the new Tribunal shall decide 
and dispose of that proceeding in accordance with the provisions of 
the said Act as in force after such commencement; and for the 
removal of doubts, it is hereby declared that the proceeding, in so far - 
as it relates to any complaint in respect of which the new Tribunal I 

has no jurisdiction, shall abate. 
I 


